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(b) every Government servant, serving in any committee o n  
deputation on a post in the said cadre, who is not found to Im 
unsuitable, suitability being determined in such manner as may be 
laid down in regdations,' ' , 

shall on and from the hate of the constitution ,of tt-e said cadre (here- 
inafter in this section to be  referred to as the said date) beconle mem- 
ber of the cadre on the terms and conditions mentioned in sub-section 
( 2 - 4  

(2-A) 'Every person, who becomes a member of t i 8  cadre under sub- - section (2) shall hold oRce by the same tenure, at  the same remuner- 
ation, upon the same terms and conditions, and with the same rights 
and privileges as to pension, gratuity and other matters as he could 
have been .entitled to on the said date but for the constitution of the 
cadre and shall continue to be so entitled until his employment as a 
member of the cadre is terminated or until his remuneration or other 
terms and conditions of service are revised or alterkd by the Board 
under OF in pursuance of any law or in accordance with any provision 
which for the time being governs his service. 

(2-£3) Yothing contained in sub-section (2) shall apply to a person 
who, by notice in writing, given t o  the State Government, within such 
time as the State Government may, by general or  special order specify 

I 

intimates his intention of not becoming a member of the said cadre. 

(2-C) The services o[ an employee, under a committee, who opts 
against absorption, shall stand terminated on the ground of abolition 

+' of post and, on such termination, he shall be entitled to receive from 
r he concerned committee cr mpensation equivalcrt to- 

(a) three months en~oluments in case of permanent employee; 

(6) one month's emoluments in case of temporary employee, 

(2-D) A Governmect servant serving in any committee on deputa- 
tion on any post in the cadre, referred to in sub section ( I )  Who opts 
against absorption or wbo is not found suitable, shall be reverted to his . 
parent department and, if having regard to his seniority, a post is not 
available for him in the parent department his services shzll stand 
terminated with effect fro= the date of the order of reversion. on the 
ground of abolition of post and, on such termination, he shall be 
entitled to  receive, from the State Government, compensation equi- 
valent to the amount mentioned in sub-section (2-C)". 

Amendment of 4, In section 4Q of the principal Act, for sub-section (1) the following 
section 40. sub-section shall be substituted namely :- 

"(I) The State Government may make rules for carrying out the 
purpose of this Act." 

CB~IPTER IV 
Mivreilaneous 

Reptal and 5. , (1) The Uttar Pradesb Krishi Utpzdail Manii  Samitis (Alpakalik 
savmg. Vyawastha) (Sansh dhan) Adhyadesh, 1984 and the Uttar Pradesh Krishi 

Utpadan Mandi (Amendment) Ordinance, 1984, are hereby repeafed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the Acts referred t o  in Chapters If and 111 as amezded by the Ordinances 
referrrd to in sub-section (I), be deemed to have been done or taken 
under the corresp~nding provisions of said Acts as afiilended by this Act as if 
the provisions of this Act #ere in Force a t  all material times. 

By orr'er. 

I B. L. LCOMBA. 

! Sachiv. 
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No. 107q2) NII-V- 1-1 (Ka)-20-2004 
Dated, Lucknow, August 3,2004 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the 
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh 
Krishi Utpadan Mandi Vidhi (Sanshodhan), Adhiniyam, 2004 (Uttar Pradesh Adhiniyam Sankhya 13 of 
2004) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 3,2004 :- 

THE UTTAR PRADESH KRISHI UTPADAN MANDI VIDHI (AMENDMENT) 
ADHMIYAM, 2004 

(U.P. Act no. 13 of 2004) 

(As passed by the Uttar Pradesh Legislature) 

AN 

ACT 

further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964. 

IT IS HEREBY enacted in the Fifty-fifth Year of the Republic of India as 
follows:- 

CHAPTER- 1 

Preliminary 

1.(1) This Act may be called the Uttar Pradesh Krishi Upadan Mandi Vidhi Short titk and 

(Sanshodhan) Adhiniyam, 2004. commencement 

(2) It shall be deemed to have come into fi#ce on May 24,2003. 

Amendment of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1 W  

2. In section 2 of the Uthr Pradesh Krkhi Utpadan ~ L d i  Adhiyam, 1%4, of 
section 2 0fU.P. kcimafter in this chapter referred to as the principal Act, clause (h-1) shall be omitted. m ,  25 of 
1961 

3. In section 8 of the principal Act, in sub-section (2) for clause (b) the -&nendmcntof 

following clause shall be substituted, namely:- scdion8 

"(b) a new Market Commi* shall be constituted for the modified or newly 
aeated Market Area in accordance with the provisions of section 13." 

4. For sections 13, 13-4 14, 14-A and 14-B of the principal Act the S ~ ~ s ~ ~ o f  

following sections shall be substituted, namely:- sections 13,13- 
A, 14,14-A and 
14-B 

Codtu- "13.(1) The Committee referied to in section 12 shall Consist of the 
tiomof Following members to be nominated by the State Government in the ' 
cuuuniaet 

manner as may be prescribed:- 

{a) one representative of urban local bodies, exercising 
jurisdiction over the Principal Market Yard or Sub-Market Yard, or 
part of either and the market area or any of its part; 

(b) One representative of Zila Panchayat and one representative 
of Kshetra Panchayats exercising jurisdiction over the Principal 
Market yard or Sub-Market Yard, or part of either and the market 
area or any of its part; 

(c) one representative of the Co-operative Marketing Societies 
holding license for msacting business in the Market Area; 



(9 one representative of commission agents canying on business 
in the Market Area and holding license therefor under this Act; 

(e) one representative of traders carrying on business in the 
Market Area and holding license therefor under this Act; 

fl seven representatives of producers of the Market Area; 

(g) one person of the Market Area who shall represent the interest 
of consumers; 

fi) two Government officials of whom one shall be a 
representative of the Uttar Pradesh Trade Tax Department and the 
other of the Foodand Civil Supplies Department; 

(i) Secretary of the Market Committee who shall be the member 
secretary. 

(2) Out of the persons nominated under clause (0 of sub-section (I), 

(a) two members shall be residents of any of the Gram 
Panchayat exercising jurisdiction over any part of the Market Area; 

(b) five members shall be the producer sellers in the Market 
Area who obtained Sale Vouchers in Form no. VI of last three years 
fiom the Committee, out of which one member shall be belonging to 
the Scheduled Castes or the Schedule T n i s  and the other h m  
other backward classes of citizen. 

(3) Every Committee shall have a C h a i i  nominated by the State 
Government from amongst the members referred to in clause (0 of sub- 
section (1) and a V i c e - C h a d  nominated by the State Government h m  
amongst the members of the Committee, 

(4) (a) The term of the Committee constituted under subsection (I) 

Government. 

(b) The term of the office of the Chaiian, the V i a n  and 
the members shall be Co-terminus with the Committee. 

(c) a m-official member shall cease to hold his office if he ceases 
to be a licensee of Committee or otherwise ceases to work in the 

(5) The name of every member nominated under sub-section (1) 
shall be registered with the Director within 21 days of the nomination 
thereof. 

(6) The Constitution of the Committee codtuted under sub-section 
(1) shall be notified in the Gazette by the Director with the prior approval 
of the State Government. 

(7) The State Government where it considers necessary or expedient 
so to do in public interest may by notification extend the term of 
Committee for a period not exceeding six months at a time but the total 
period of such extension shall not exceed one year. 

(8) No proceeding, or act done by or on behalf of the Committee 
shall be questioned on the ground for want of any qualifications, or defect 
in the nomination, of any person as Chairman, Vice-chairman or member 
of the Committee, cu on the ground of any vacancy, or any other defect in 
the Constitution of the Committee. 



13-A. (a) A member of the Committee may resign fiom his office by 
v writing under his hand addressed to the Chairman.  he' resignation shall 

take effect from the date on which it is accepted by the Chairman with the 
prior approval of the Director; 

@) The State Government may by notification nominate persons 
from the respective category of members to fill the vacancies of the 
members who have resigned and the persons so nominated shall hold office 
for remainder of the term of the Committee. 

13-B. The State Government may, on the recommendation of the 
Director, remove any member including the Chairman or the Vice- 
Chairman if he has been found guilty of neglect or misconduct in the 
discharge of his duties or of any disgracefit1 conduct or has become 
incapable of performing his duties as a member or has been adjudged 
insolvent and the vacancy of such members shall be filled in accordance 
with the provisions of sub section (3) of section 13 or clause (b) of section 
13-A as the case may be: 

Provided that no such member shall be removed fiom office unless 
he has been given a reasonable opportunity of being heard. 

134 .  Where the Director, is satisfied that,- 

(a) any Committee has willfbIly failed in the performance of its 
functions, or discharge of its duties, or has exceeded or abused the powers 
conferred on it by or under this Act or any other enactment; 

(b) continuance or the functioning of the Committee is prejudicial; to 
the maintenance of public order or to the maintenance of supplies and 
services of commodities essential to $he community in the market area or 
its part or in the other market areas; and 

(c) it is necessary so to do, he may, after obtaining explanation fiom 
the Committee, by order in writing suspend the functioning of the 
Committee for a period up to six months. 

13-D. (1) Where a Committee is suspended under section. 13-C the 
Chaiian, the Vice-Chairman and the members thereof shall be deemed to 
have vacated their respective office for the period of suspension and the 
powers, duties and functions of the Committee shall be exercised, 
discharged and performed by the District Magistrate who may exercise, 
discharge or perform such powers, duties and functions either himself or 
through an officer authorised by him not below the rank of the Deputy 
Collector.. 

(2) Where tfie circumstances so warrant the Director may send its 
report for dissolution of the Committee to the State Govemment within 
three months &om the date of its suspension. 

(3) The director shall forthwith report about suspension under section 
1 3 4  to the State Government and if no adverse direction or order is 
received to the Director fiom the State Government within 15 days the 
suspension shall continue, for the period directed in the first order 
otherwise he shall act according to the directions of the State Government 
in the matter. 

13-E. If at any. time the State Government, on the report of the 
Director is satisfied that any Committee has made a willfil default in the 
performance of any duty imposed upon it by or under this Act, or any other 
enactment or has exceeded or abused its powers, after taking into 
consideration the explanation of the Committee, it may, by order stating 
the reasons aerefor dissolve the Committee by publication thereof in the 
official Gazette. 

Resignation of 
members and 
nomination in 
certain 
circumstances 

Removal of 
memben, Vice- 
Chairman and 
Chairman of the 
Committee 

Stspasion of the 
Committee 

C 0 l l S e q ~ ~  of 
suspension 

Dissolution of 
Committee 



Amendment of 
section 40 

Explanation-1. Willfiil default means a failure to perform duties of 
the committee, lack of willingness or it disinclination to perform that duty 
and such failure should not be the result of any accident or inadvertent 
error. 

Explanation-2. The purpose of stating reasons is to ensure that the 
reasons which impelled the action are genuine and relevant to the content 
and scope of he power vested in the State Govenunent. 

Conseque- 13-F. On the dissolution of the Committee; 
nces of 
dissolution (a) all the members, including the Chairman and the Vice-chairman, 

of the Committee shall, bk deemed to have vacated their ofices h m  the 
date of dissolution. 

(b) The Collector shall become the administrator of the Committee 
and shall either himself or through an officer not below the rank of deputy 
Collector exercise, discharge and perform the powers, duties and fhctions 
of Chairman, vice-~hdrman and the Committee, until the new Committee 
is constituted under secdon 13. 

5. In section 15 of the principal Act for the words "elected, nominated or 
appointedn the words, "nominated or appointed by the State Government" shall be 
mbstituted 

6. Afler section 17 of the principal Act, the following *ion shall be 
inserted, namely:- 

"17-A (1) Notwithstand'hg any thing to the contrary contained in any 
other provisions of this Act where the State Government is of the opinion that 
it ishekssary and expedient in public interest so to do, in order to encourage 
establishment of Agro P&mg Units in the State and to p r o m e  the 
marketing of the Specified Agricultural Produce to be used as raw material by 
the said unit it may on application or otherwise by notification exempt h m  
or reduce the rate of mandi fee (excluding Development Cess) or such 
specified a&riculhue produce or produces as may be used by the newly 
established unit which fulfilis the condition that the cost of its plant and 
machinery shall not be less than ten crore rupees, for such period as may be 
specified therein, not exceeding five years subject to such conditions and 
restrictions as may be specified therein. 

(2) The State Government on being satisfied that it is expedient s o  to do, in 
public interest may, by notification;rescind any of the notification issued under sub- 
section ( I )  before the expiry of the period for which it was to remain in force." 

7 .  in section 26-B of the principal Act, in clauses Cg) and Q for the word 
"elected" wherever it occurs, the word "nominated" shall be substituted 

8. Sections 28,29 and 30 of the principal Act shall be omitted 

9. In section 40 of the principal Act, in sub-section (2),- 

(a) clause (9 shall be omitted 

(b) for clause (ii) the following clause shall be substituted, namely:- 

"(ii) for the constitution of the Committee under section 12 or for 
the modified and newly created Market Areas under clause (b), 
clause (c) or clause (d) of sub-section (1) of section 8 by nomination by 
the State Government and for their consequential matters". 

(c) clause (iiij) shall be omitted. 

(4 clause (mi-a) shall be omitted 



Repeal of the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpkalik 
Vyavastha) Adhiniyam, 1972 

10.(1) The Uttar Pradesh Krishi Utpadan Mandi Samities (Alpkalik Repeal of U. P. 

Vyavastha) Adhiniyam, 1972 is hereby repealed. Act no. 7 of 
1972 and 

(2) Notwithstanding such repeal the arrangement regarding exercise wings 

of powers, discharge of duties and performance of functions of a 
committee including its Chairman, Vice-chairman and members by the 
District Magistrate as provided in the Act referred to in sub-section (1) 
shall continue in respect of such Committee until it is constituted in 
accordance wid1 the provisions of section 13 of the Uttar Pradesh Krrshi 
Utapadan Mandi Adhiniyam, 1964. 

. CHAPTER-4 

Miscellaneous 

11. For the removal of doubts* it is hereby declared that the powers, Vatidation 
functions and duties of a Market Committee its Chairman and Vice- 
Chairinan vested in the Distrid Magistrate concerned under d o n  2 of 
the Uttar Aadesh Wshi Utpadan Mandi !$unitis (Alpkalik V y a v a a )  
Adhiniyam, 1972 immediately befm Octob&'l4,20(13 shall be deemed to 
have validly continued to be sd'vested in such District Magistrate and 
anything done or any action taiqn by the District Magistrate in exercise, 
perf- and the discharge ofthe said pea-fik~ctions and duties at 
any time on or after October 14;-3 shall be deemed valid as if the 
provisions of the said Act amended by this Oniinance were in force at 
all material times. 

1241) The Uttar Pradesh Krishi Utpadnn Mandi Vidhi (Sanshodhan) Repeal- 

Adhyadesh, 2004 and the ' Uttar Pradesh Krisfii Utpdan Mandi Vidhi - 
(Sanshodhan), Adhyadesh, 2003 are hereby -4. 

U.P. (2) Notwithstanding s k h  repeal anything done or any action taken 

Ord'- under the provisions of the principal* Act as amended by the Ordinance 
MI. 140f referred to in sub-section (1) shall be deemed to have been done or taken 
2003 under 6 e  corresponding prdvisions of the principal Act as amended by 

this Ordinance as if the provisions of this Act were in force at all material 
times. 

STATEMENT OF OBJECTS-AND REASONS 

Sections 13,13-A and 14 of the Uttar Pradcsb Krishi Utpadan Mandi ~ & n i ~ a m ,  1964 (U.P. Act 
no. 25 of 1964) provided respectively for the constitution of Market Committees with elected and 
nominated members, presentation of election petitions to such authority and within such time as may be 
prescribed and Constitution of first Committees and new Committees. As the market Commi#ees could 
not be constituted in accordance with the provisions of the said section 13, the exercise of powers, 
discharge of duties and performance of functions of a Market Committee, its Chai ian  and Vice- 
Chairman had been vested in the District Magistrates by the Uttar Pradesh Krishi Utpadan Mandi Samitis 
(AJpakalik Vyawastha) Adhiniyam, 1972. It was, therefore, decided to amend the said Act of 1964 to 
provide for the Constitution of Market Committees by nominating the members thereof instead of by 
holding the elections of such members as has been provided in other States such as Tamilnadu, Punjab, 
Delhi, Andhra Pradesh, Hariyana and to repeal the said Act of 1972. The Uttar Pradesh Krishi Utpadan 
Mandi Vidhi (Sanshodhan) Adhyadesh, 2003 (U.P. Ordinance no. 14 of 2003) was promulgated by the 



Governor to implement the said decision. The Provisions of the said Ordinance could not be replaced by 
an Act and the Ordinance was lapsed TherezIfter it was decided to repromulgate with respective effect the 
provisions of the said Ordinance by amther Ordinance. It was also decided to provide for empov?ering the 
State Government to exempt from, or reduce the rate of, mandi fee in respect of certain specified 
agricultural produce. 

Since the State Legislature was not in session and immediate Legislative action was necessary to 
implement the aforesaid decisiun, the Uttar Pradesh Krishi Utpadan Mandi Vidhj (Sanshodhan) 
Adhyadesh, 2004 (U. P. Ordinance w. 10 of 2004) was promulgated by the Governor on June 28,2004, 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

D. V. S W A ,  

Pramuwl Sachiv. 
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No. 1336(2)/LXXIX-V- I-13-1(Ka)-1-7-2013 

Dated Lucknow, December 20, 2013 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Govern

pleased to order the publication of the following English translation 'of the Uttar Pradesh 1Crishi Utpadan 

Mandi • (Sanshodhan) Adhiniyam, 2013 (Uttar Pradesh Adhiniyam Sartkhya 27 of 2013) as passed by the 

Uttar Pradesh Legislature and assented to by the Governor on December 19, 2013. 

IAR PRADESH KRISHI UTPADANMANDI (SANSHODHAN) 

ADHIN1YAM, 2013 

(U.?. ACT No. 27 or 2013) 

EAs passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pt4ideSh Krishi Utpadan Mandi Adhiniyam. 1964. 

IT 15 HEREBY enacted in the Sixty-fourth.Year of the Republic of India as follows:— 

I. (1) This Act may be called the Uttar Pradesh Krishi• Utpadan Mandi 

(Sanshodhan) Adhiniyam, 2013. 

2. In section 17-A of the Uttar Pradesh 1Crishi Utpandan Mandl Adhiniyam, 

1964 for sub-section (1) the following sub-section shall be substituted, namely :— 

"(1) Notwithstanding anything to the contrary contained in any other 

provision of this Act,- 

(a) Where the State Government -or an authority as may be prescribed, is of 

the opinion that it is necessary and expedient in the public interest so to do to 

encourage the establishment of Industrial or Agro-Processing Units in the State 

and to promote the marketing of the specified agricultural produce to be used as 

raw material by the said units, it may on an application in such form as may be 

prescribed, by notification -exempt or reduce the rate of mandi fee (excluding 

. development cess) on such specified agricultural produce or produces as may be 

used by such-newly established agro processing units as fulfill the condition that 

the cost of plant and machinery shall not be less than five crore rupees, for such 

period as may be specified in the notification not exceeding five years subject to 

such conditions and restrictions as may be specified in the notification: 

Provided that the State Government may exempt or reduce the rate of market 

fee lexcluding development cess) on a finished product of Industrial or Agro 

Processing Unit .  which is a specified agricultural produce. and the material used 

therein is not a specified agricultural produce. 

Short title 

Amendment of • 
section 17.-A,of 

U.P. Act no. 25 
of 1964 



By order, 

SINGH, 

Pram ukh Sachiv

accordingly. 
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, (b) Where the State Government is of the opinion that it is necessary and expedient in the public interest so tO do to encourage the export of speCifiedagricultural produce,. it may on an application or otherwise,. by notification, exeinpt,from mandi fee and development Gess,- on such specified agricultural 
produce  or produces as may be exported in the prescribed manner by a licensee and .fOr such period as May be specified in the notification not exceeding five years subject to such Conditions and restrictions as may be specified in the notification: Provided that in the case of a new total export-oriented industrial or nit;sing unit that use perishable specified agricultural produce as raw material, the period of exemption under this clause may be extended for a period not -exceeding 

years." 

STATEMENT OF OBJECTS AND

 view to encouragin gro Processing units in the State and promoting the marketing of the specified agrictiltural produce to be used by them and for implementing such policy of Uttar Pradesh Infrastructure and Industrial Investment Policy, 2012 as are related to the Uttar Pradesh ICrishi Utpandan Mandl- 
 Adhiniyarn, 1964 (U.?. Act no. 25 of 1964) it 

I7-A of the said Act to provide for:- empowering the prescribed  also to exempt or reduce the rate of Manch fee (excluding .development cessj onsuch agricultural producetrir produces as are used by newly established Units; prescribing the Form of application in which'the applicatio
Processing Unit; 

reducing d machinery for giving the said:facilities
to five.crores rupees; extending t tion up to ten years, in the 'case of new total export oriented Industrial or Agricultural Units *that use perishable specified Agricultural produce as raw material. . 2. The Uttar Pradesh ICrishe Utpadan Mandi (Sanshodban) Vidheyak, 2013 is introduced.
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No. 449(2)/LXXIX-V-1-15-1(ka)-9-2015  . 

Dated Luckrt.  ow, 'April 6, *:115 

IN piirsunace of the provisions of clause (3) of Atticle'348 of the Constitution of India, the 
. 	, 

Governor is pleased ,to order the pliblicilion of the following English translation of the Uttar Pradesh 
Krishi Iltpadan Mandl •(Sansodhan) Adhiniyam, 2015 (Uttar Pradesh Adhiniyam Sanlchya 4 of 2015) as 
paseed brthe Uttar Pradesh Legislature and assented to by the Governor on April 2, 2015.

• 

	• 

1 . 	• THE UTTAR PRADESH ICRISHI UTPADAN MANDI 
(SANSHODHAN).ADHINIYAM,  2015 

U.P.• ( 	Act no. 4 of 2015) 	• 

[As passed bj,  the UttarPradesh Legislature] 

AN 

• ACT • 

further to amend the Unare Pradesh'Krishi Utpacian Mandi Adhiniyain, 1964. 

IT ISHEREBY enact.ed in the Sixty-sixth Year of .the Republic of India as 

, follows:- ••
• 

Short title 	 I. This- Act may be called the Uttar Pradesh Krishi Utpadan Mandl 

(Sanshodhan) Adhiniyam, 2015. 	, 

12 RPH Vidhai.2015 data 8 



\irk ;War 31i1ltiRvf 4ivid 6 34F, 2015 * 

2. In section 16 of the Uttar Pradesh ICrishi Utpadan Mandi Adhinilyam, 1964, 

in sub-section (2) after clause (vii-b) the following clause shall be inserted, pamely:.--* 

Mandi Samiti will construct, repair and maintain Kisan Bazarin 

its Mandi area for sale of agricultural produce by the farmers directly to 

consumers, exhibition of art by folk artists; exhibition and sale of.  iteMs made 

by handicraft and handloom attisaris, sale of other products by different 

sellers, instalment of shops selling the food or refreshment iterris or daily use 

items for 'farmers—  and consumers, setting.  up Kisan Rest House and• 

Community Centre, and related activities." 

Amendment of 

section 16 of U.P. 

Act no. 25 of 1964 

    

STATEMENT OF OBJECTS AND REASONS 

• 

With a view to providing facilities to the producers.  and consThmers of the State and for developing 

facilities of infrastructure by the name of .11Cisan Bazar' ill Mandl 	as Bythefajya Krishi Utpadan Mandi 

Parishad it has been decided to amend the-Uttar Pradesh Kriihi Utpadan Mandi Adhiniyam, 1964 (U-P. Act 

no. 25 of 1964) to provide that Mandi Samiti will construct, repair and Maintain Kisan Bazar in its Mandi 

area for sale of Agricultural produce by the farmers directly to consumers, exhibition of art by folk artiits, 

exhibition and sale of items made by handicraft and handloom artisans, sale of other products by different 

sellers, instalment of shops for selling the food or refreshment- items or daily use items .for farmers and 	• 

- 
consumers, setting up Kiian Rest House and Cottlitunity Centre, and related activities. 

The Uttar, Pradesh Krishi-Utpadan Mafidi (Sanshodhan) Vidheyalc, 2015 is introduced accordingly. 

By order, - 

ANIRUDDHA SINGH„, 

Pramukh Sachiv. 
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THE UTTAR PRADESH KRISHI UTPADAN MANDI 

(DWITIYA SANSHODHAN) ADHINIYAM, 2015 
(LIP. Act no. 11 of 2015) 

[As passed by the Uttar Pradesh Legislature] 
AN 

ACT 
further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964. 

IT IS HEREBY enacted in the Sixty-sixth Year of the Republic of India as 
follows :- 

This Act may be called the Uttar Pradesh Krishi Utpadan Manch ,  (Dwitiya 
Sanshodhan) Adhiniyam, 2015: 

In section 3.7-A of the Uttar Pradesh Krishi-Utpadan Mandi Adhiniyam, 1964 
for sub-section (1) the following-sub-section shall be substituted, namely :—  

• 

"(1) A market committee or its sub-committee or with the authorization by a 

resblution of a committee, its Chairman, may accept from any person who has 

committed or is reasonably suspected or having committed an offence 

punishable under this Act in addition to the fee or other amount recoverable from 

him, a sum of money equal to ten times the sum of market fee -and development 

cess assessed due on the equivalent agriculture produce in accordance with the 

explanation given in the proviso to sub-rule (1) of rule 66'of the Uttar Pradesh 

Krishi Utpadan Mandi Niyamavali, -1965 or rupees two latch, whichever is less 

to)% way of composition fee and compound the offence." 

Short title 

tAinendment of 
section 37-A of 
UP. Act no. 25 
of 1964' 

STATEMENT OF OBJECTS AND REASONS 

In order to encourage agriculture traders to follow preseribed•rules and procedures while carrying 

out their trade, it is also necessary.  to contain illegal and irregular practices that circumvent the fee-net and 

adversely affect fair trade practices. Section 37-A of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyiim, 

1964 provides for composition of offences committed under the Act. At present, under this section, the 

-amount of composition fee that can be levied for compounding the offences is rupees tiVenty thousand. 

Many a time's, the transmitteit of specified agriculture produce, in the event of lawful seizure of produce, 

pay a composition fee which is often much less as compared to the value of seized specified agricultural 

 pioduce. Because of increase in prices, this has lessened the impact of financial penalty asia deterrent to 

- offenders. On the contrary,"when the quantity and value of agriculture produce is small, there are instances 

 wherethe discretionarily imposed composition fee is often high as compared. to the value of specified 

agriculture produce. Consequently, a need has arisen at present to modify this provision: Therefore, in 

order to aid implementation of just and effective procedure, it is hereby proposed to amend 

section 37-A (1) of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964. 

The Uttar Pradesh krisin Utpadan Mandl (Dwitiya Sansliodhan) Vidheyak, 2015 is introduced • 
accordingly. 

By order, 

ABDUL' SHAHID, 

Pramukh Sachiv. 
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No. 417(2)/LXXIX-V-1-20-1(ka)-6-2020 

Dated Lucknow, March 12, 2020 	- 

IN pursuance of the provisions of clause (3) of Article,348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Uttar Pradesh Krishi Utpadan 
Mandi (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 7 of 2020) as passed by the 
Uttar Pradesh Legislature and assented to by the Governor on March 11, 2020. The Krishi Vipanan Evam 
Krishi Videsh Vyapar Anubhag-1 is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH KRISHI UTPADAN MANDI (SANSHODHAN) 

ADHINIYAM, 2020 

(UP. Act no. 7 of 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,1964. 

IT IS HEREBY enacted in the Seventy first Year of the Republic of India as 
follows:- 

I. This Act may be called the Uttar Pradesh Krishi Utpadan Mandi 
(Sanshodhan) Adhiniyam, 2020. 

2. In section 17-A of the Uttar Pradesh Krishi Utpadan Mandi 
Adhiniyam,1964 hereinafter referred to as the principal Act in sub-section (1) for 

clause (a) the following clause shall be substituted, namely:- 

"(a) Where the State Government or an authority as may be prescribed, 
is of the opinion that it is necessary and expedient in the public interest so to do 
to encourage the establishment of Industrial or Agro Processing Units in the 
State and to promote the marketing of the specified agricultural produces to be 
used as raw material by the said units, it may on an application in such form as 
may be prescribed, by notification exempt mandi fee (excluding development 
cess) on such specified agricultural produce or produces as may be used by 
such newly established agro processing units as fulfill the condition that the 
cost of plant and machinery shall not be less than five crore rupees, for such 
period as may be specified in the notification not exceeding five years subject 
to such conditions as may be specified in the notification: 

Provided that the State Government may exempt market fee (excluding 
development cess) on a finished product of Industrial or Agro Processing Units 
which is a specified agricultural produce and the material used therein is not a 
specified agricultural produce." 

Short title 

Amendment of 
section 17-A of 
UP. Act no. 25 
of 1964 

745_RPH Adhiniyam_7 
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Amendment of 
section 19 

3. In section 19 of the principal Act, in sub-section (3) for clause (xi-a), the 

following clause shallbe substituted, namely:- 

"(xi-a) financial assistance to charitable institutions approved by the Board or 
recognised educational institutions, subject to a maximum of four per cent of total 
receipts excluding money raised under clause (v) of section 17 and grants made by 
Government in the previous financial year." 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (UP. Act no. 25 of 1964) has been 
enacted to provide for the regulation of sale and purchase of agricultural produce and for the establishment, 
superintendence and control of markets therefore in Uttar Pradesh. 

With the aim of promoting new agricultural processing units, set up with the purpose of 
development of agricultural marketing, capacity building and exploring possibilities, and, to promote such 

processing units whose cost of plant and machinery.  is Rupees five crore of more, there is a provision of 
exemption of market fee partially or fully. Committees headed by Commissioners of the concerned 
division were recommending different rates of remission of market fee. In order to bring uniformity and 
transparency, it is necessary •to make amendment in the Uttar Pradesh Krishi Utpadan Mandi 
Adhiniyam, 1964. 

The aforesaid Act provides for a grant of 02 per cent of the total receipts of the annual income 
of the mandi committees to the charitable institutions, including recognized educational institutions, by the 
Mandi Parishad. In present context, the income of the mandi committees has increased and towards the 
fulfillment of social obligations of Mandi Parishad, it is necessary that 04 per cent of the total incoine of 
mandi committees instead of the present 02 per cent be spent through charitable institutions. 

It has therefore been decided to _amend the aforesaid Act accordingly so as to entourage the 
establishment of new processing units, and, to make provision of 04 per cent for charitable activities 
through charitable institutions in the year next following, with respect to the total receipts of the annual 
income of the current year. 

The Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Vidheyalc, 2020 is introduced 
accordingly. 

By order, 

J. P. SINGH-II, 

Pramukh Sachiv. 
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No. 1576(2)/LXXIX-V-1-20-1(ka)-21-20 
Dated Lucknow, August 31, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Uttar Pradesh Krishi Utpadan 
Mandi (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 18 of 2020) as passed 
by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The Krishi Vipanan 
Evam Krishi Videsh Vyapar Anubhag-1, is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH KRISHI UTPADAN MANDI (DWITIYA SANSHODHAN) 
ADHIN1YAM, 2020 

(UP. Act No. 18 OF 2020) 
[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964. 

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 
follows:- 

Short title and 

commencement 

Amendment of 
section 2 of 
U.P. Act 
no. 25 
of 1964 

Amendment of 
section 7 	- 

Amendment of 
section 7-A 

10). This Act may be called the Uttar Pradesh Krishi Utpadan Mandi (Dwitiya 
Sanshodhan) Adhiniyam, 2020. 

(2) It shall be deemed to have come into force With effect from May 11,2020. 

2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964, 
hereinafter called as the principal Act, after clause (ee), the following new clause (if) 
shall be inserted, namely :- 

(11) "User Charges" means the amount paid in consideration of material 
or service. 

3. In the principal Act, for the proviso to clause (b) of sub-section (2) of 
section 7 the following proviso shall be substituted, namely: 

Provided that the provisions of this clause shall have no effect on the following — 

I. Market sub yard; 

Direct Marketing; 

Private Mandi Stud; 

Trade through Unified License; 

Purchase Centres under minimum support price scheme; 

Trade through digital platform approved by Director, Mandi Parishad: 

Provided that the licenses issued by Mandl Samiti or Director, Agriculture 
Marketing shall not be within the specified distance from the declared and constructed 
principal market yard/sub-market yard, determined by Director, Mandi Parishad. 

4. In section 7-A of the principal Act, for sub-section (3), the following 
sub-section shall be substituted, namely :— 

(3) The person transacting within such warehouse/silo/cold storage or other 
structure or place, in declared market sub-yard, shall have to pay 75% of the 
applicable market fee to the market committee on the value of transacted 
notified agriculture produce. The owner/licensee of the market sub-yard may 
levy and collect up to 25% of the market fee as user charge on the specified 
agriculture produce, which can be spent for maintenance and development of 
the yard. 

193 RPH (loishi) 2020 data de fol adhi.2020 
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5. In the principal Act after section 7-D, the following new section shall be 

inserted, namely :- 

7-E. Establishment of Producer Consumer market yard (Sale of agriculture 

produce within retail limit by producer to the consumer) — 

Subject to prescribed fee, conditions and restrictions, the officer 

authorised by the Government may issue license to the concerned person 

who establish producer consumer markets in which retail trade of specified 

agriculture produce can take place. 

The licensee may establish and develop the infrastructure in the 

producer consumer market, within the reach of producer and consumers, as 

may be prescribed: 

Provided that the consumer shall purchase within the retail limit. 

6. In section 9-A of the principal Act, for sub-section (1) the following 

sub-section shall be substituted, namely :— 

(1) Any Market Committee, which shall be main Mandi Samiti, may grant 

unified license to purchase specified agriculture produce from the farmers and 

traders in such a manner as may be prescribed in the bye laws, in the pre-

communicated places in the whole State, for one or more of the following 

purposes :— 

Insertion of new 
section 7-E 

Amendment of 
section 9-A 

processing of specified agriculture produce; 

trading of specified agriculture produce; 

grading, packing and transaction in other way by value addition of 

specified agriculture produce. 

7. In section 17 of the principal Act in clause (iii) after sub-clause (b) the Amendment of 

	

following sub-clause shall be inserted, namely :— 
	 section 17 

(c) User charge shall be levied and collected by the market committee in 

consideration to the rendered material or services in the principal market 

yard/sub-market yard/market sub-yard, as prescribed by the State Government. 

Repeal and 	 8. (I) The Uttar Pradesh ICrishi .Utpadan Mandl .(Sanshodhan) up. Eirdipanap 
saving 

	

	
Adhyadesh; 2020 is hereby repealed. 	 no. 9 of 2020 

(2) Notwithstanding such repeal, anything done or, any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section I) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act as 

amended by this Act as if the provisions of this Act were in force at all 

material times. 
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STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (U.P. Act no. 25 of 1964) was enacted 

to provide for regulation of sale and purchase of agricultural produce and for the establishment, 

superintendence and control of markets thereof in Uttar Pradesh. 

To make the market more competitive, in the interest of the farmers and in view of the guidelines 

of the Government of India in the purview of Covid-19 relating to the decentralization of mandi sites for 

stopping crowding of farmers and traders and to follow social distancing standards, certain amendments 

were required in the Act, for effective development of Mandl sub-sites. 

Fiu-ther, amendments were also required to provide for an integrated license to carry on trade in 

order to protect interests of consumers thing with the producers by establishing a producer consumer 

market which would reduce the member of middlemen and get up to 100 per cent of consumer price to the 

producers, lastly amendments were required in the Act, to provide for inclusion of private capital which 

would generate additioal employment. 

Since the State legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Adhyadesh, 2020 

(UP. Ordinance no. 9 of 2020) was promulgated by the Governor on May 11,2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
J. P. SINGH-II, 
Pramukh Sachiv. 
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